














 
 

 

 

 

 

 

 

 

 

 

 

 

Google map of Mining Lease of M/s ACC Limited showing forest and non-forest area and 
the points P3 and Sakhoda where mining is presently being carried out 

 

   
Area P3 of the mining lease 

 

        
Area Sakhoda of the mining lease 
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Non forest area- 1107 Ha 

Diverted area- 208 Ha 

Forest area pending 
diversion- 201.88 Ha 

P3  Sakhoda 



 
 

        
Area Sakhoda of the mining lease 

 

 
Area Sakhoda of the mining lease 
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No. 1385] NEW DELHI, FRIDAY,  APRIL 6,  2018/CHAITRA  16, 1940 पया�वरणपया�वरणपया�वरणपया�वरण,,,,    वन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द� ली, 6 अ
ैल,  2018 का.आ.का.आ.का.आ.का.आ.    1530153015301530(अ).(अ).(अ).(अ).—माननीय उ� चतम � यायालय ने कामन कॉज बनाम भारत संघ और अ� य के मामले म�  रट यािचका (िसिवल) सं. 2014 का 114, तारीख 2 अग$ त, 2017 के िनण&य 'ारा अ� य बात( के साथ यह िनद+श �दया ह ै �क भारत सरकार के त- कालीन पया&वरण और वन मं0ालय क1 अिधसूचना सं. का.आ. 60(अ) तारीख 27 जनवरी, 1994 (िजसे इसम� इसके प> चात् ईआईए अिधसूचना, 1994 कहा गया ह)ै के अधीन खनन प रयोजना@ को 
दान �कए गए पया&वरण िनबा&धन क1 िविधमा� यता पांच वष& के िलए होगी और ईआईए अिधसूचना, 1994 के अधीन िव$ तार पर िवचार करने के िलए 1993-94 या उसके तुरंत पूव& का वाDषक उ- पादन आधार वष& होगा ; और माननीय उ� चतम � यायालय ने गोवा फाउंडशेन बनाम मैसस& सीसा $ टरेेलाइट िलिमटेड और अ� य के मामले म� िवशेष अनुमित यािचका (िसिवल) सं. 2015 का 32138 तारीख 7 फरवरी, 2018 म� �दए गए िनण&य 'ारा यह दोहराया ह ै �क ईआईए अिधसूचना, 1994 के अधीन खनन प रयोजना@ के िलए 
दान �कए गए पया&वरण िनबा&धन क1 िविधमा� यता पांच वष& होगी ;  और माननीय उ� चतम � यायालय ने तारीख 7 फरवरी, 2018 के अपने उपरोI त िनण&य म� यह कहा ह ै �क भारत सरकार के त- कालीन पया&वरण और वन मं0ालय क1 अिधसूचना सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 (िजसे इसम� इसके प> चात् ईआईए अिधसूचना, 2006 कहा गया ह)ै का पैरा 9 यह उपबंिधत करता ह ै �क पया&वरण िनबा&धन 30 वषM क1 अिधकतम अविध के अN यधीन रहते Oए 
ाI किलत प रयोजना जीवन के िलए िविधमा� य होगी ;  और उपरोI त को N यान म� रखते Oए, ईआईए अिधसूचना, 1994 के अधीन खनन प रयोजना@ से संबंिधत मामल( क1 दो Qेिणयां ह(गी, अथा&त् :--  (क) खनन प रयोजनाएं, िज� ह� ईआईए अिधसूचना, 1994 के अधीन पया&वरण िनबा&धन 
दान �कया गया था और ईआईए अिधसूचना, 2006 के अधीन िव$ तार करने या आधुिनक1करण या संशोधन करने के िलए भी पया&वरण िनबा&धन 
दान �कया गया था ; और  
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2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] (ख) खनन प रयोजनाएं, िज� ह� ईआईए अिधसूचना, 1994 के अधीन पया&वरण िनबा&धन 
दान �कया गया था और परंतु ईआईए अिधसूचना, 2006 के अधीन िव$ तार करने या आधुिनक1करण या संशोधन करने के िलए भी पया&वरण िनबा&धन 
ाT त नहU �कया गया  था ।  और उपरोI त तीसरे पैरा के अनुसार, उपरोI त चौथे पैरा के खंड (क) म� उि� लिखत प रयोजनाएं पांच वष& के होते Oए पया&वरण िनबा&धन क1 िविधमा� यता के िशिथलीकरण से X$ त नहU होगी ;  और उपरोI त चौथे पैरा के खंड (क) म� उि� लिखत प रयोजनाएं आधार उ- पादन के मुकाबले िव$ तार के शैिथलीय से Xिसत नहU होगी I य(�क इन प रयोजना@ को ईआईए अिधसूचना, 2006 के अधीन पहले से ही अं�कत �कया गया था और पया&वरण िनबा&धन 
दान �कया गया था ;  और उपरोI त चौथे पैरा के खंड (ख) म� उि� लिखत सभी खनन प रयोजना@ से माननीय उ� चतम � यायालय के उपरोI त िनण&य के अनुसरण म� ईआईए अिधसूचना, 2006 के अधीन पया&वरण िनबा&धन 
ाT त करना अपेिYत है ;      और पया&वरण, वन और जलवायु प रवत&न मं0ालय माननीय उ� चतम � यायालय के उपरोI त िनण&य के काया&� वयन के िलए साथ ही साथ पया&वरण क1 सुरYा और उसक1 गुणवता म� सुधार के िलए तथा पया&वरण 
दषूण को समाT त करने के िलए यह आव> यक समझता है �क उपरोI त चौथे पैरा के खंड (ख) म� उि� लिखत सभी प रयोजना@ को ईआईए अिधसूचना, 2006 के िविनयामक ढांचे के अधीन लाया जाए,     अत: अब क� Zीय सरकार पया&वरण (संरYण) िनयम, 1986 के िनयम 5 के उपिनयम (4) के साथ प ठत पया&वरण (संरYण) अिधिनयम, 1986 क1 धारा 3 क1 उपधारा (1) और उपधारा (2) के खंड (v) के 'ारा 
द- त शिI तय( का 
योग करते Oए, लोक िहत म� उI त िनयम( के िनयम 5 के उपिनयम (3) के खंड (क) के अधीन सूचना क1 अपेYा को छोड़ने के प> चात् उ� चतम � यायालय के उपरोI त िनण&य( के काया&� वयन के िलए यह िनदेश दतेी ह ै�क पया&वरण िनबा&धन क1 िविधमा� यता और आधार उ- पादन के मुकाबले प रयोजना@ के िव$ तार को अंतव&िलत करने वाले ऐसे मामल( म� प रयोजना 
$ तावक ईआईए अिधसूचना, 2006 के उपबंध( के अधीन पया&वरण िनबा&धन 
दान करने के िलए, ईआईए अिधसूचना, 2006 के प रिश_ ट-2 म� �दए गए 
`प 1 म� इस अिधसूचना के जारी �कए जाने क1 तारीख से छह मास के भीतर आवेदन करेगा, और ऐसे सभी आवेदन( पर, यथाि$ थित, संबa िवशेषb मू� यांकन सिमित या राc य $ तरीय िवशेषb मू� यांकन सिमित 'ारा िवचार �कया जाएगा, जो आव> यक सd यक् त- परता पर, िजसके अंतग&त पया&वरण समाघात िनधा&रण  रपोट& को तैयार करना और लोक परामश& भी है, पर िविन> चय कर�गे और आवेदन तदनुसार पया&वरण िनबा&धन 
दान करने के िलए अं�कत �कया जाएगा ।    [फा.सं. एल-11011/69/2014-आईए. II (एम] bानेश भारती, संयुI त सिचव 
 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 6th April, 2018 

S. O. 1530(E).—Whereas, the Hon’ble Supreme Court, vide judgment dated the 2
nd

 August, 2017 in Writ 

Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of India and Ors., inter-alia, has directed 

that the validity of the environmental clearance granted for mining projects under the notification number S.O. 60(E), 

dated the 27
th

 January, 1994 (hereinafter referred to as the EIA Notification, 1994) of the Government of India in the 

erstwhile Ministry of Environment and Forests shall be five years, and for considering expansion under the EIA 

Notification, 1994, the annual production of 1993-94 or immediately preceding year shall be the base year; 

And whereas, the Hon’ble Supreme Court vide judgment dated the 7
th

 February, 2018 in Special Leave to 

Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa Sterlite Ltd., & Ors. has reiterated 

that the validity of the environmental clearance for mining projects granted under the EIA Notification, 1994 shall be five 

years;  
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And whereas, the Hon’ble Supreme Court in its aforesaid judgment dated the 7
th

 February, 2018 has held that 

para 9 of the notification number S.O. 1533 (E), dated the 14
th

 September, 2006 of the Government of India in the 

erstwhile Ministry of Environment and Forests (hereinafter referred to as the EIA Notification, 2006), provides that the 

environmental clearance would be valid for the estimated project life subject to a maximum of 30 years; 

 And whereas, in the view of the above, there would be two categories of cases related to mining projects under 

EIA Notification, 1994, namely: - 

(a) mining projects, which were granted environmental clearance under the EIA Notification, 1994, and also 

granted environmental clearance for expansion / modernisation / amendment under the EIA Notification, 2006; 

and 

(b) mining projects, which were granted environmental clearance under the EIA Notification, 1994, and but not 

obtained environmental clearance for expansion / modernisation / amendment under the EIA Notification, 2006.  

And whereas, as per third paragraph above, the projects mentioned in clause (a) of fourth paragraph above do 

not suffer from the infirmity of validity of environmental clearance being five years; 

 And whereas, the projects mentioned in clause (a) of fourth paragraph above, do not suffer from the infirmity of 

expansion vis-à-vis the base production as these projects were already appraised and granted environmental clearance 

under the EIA Notification, 2006; 

And whereas, all mining projects mentioned in clause (b) of fourth paragraph above are required to obtain 

environmental clearance under the EIA Notification, 2006, in pursuance of the aforesaid judgments of the Hon’ble 

Supreme Court; 

 And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for implementation 

of the aforesaid judgments of the Hon’ble Supreme Court as well as for the protecting and improving the quality of 

environment and abating the environmental pollution, that all projects mentioned in clause (b) of fourth paragraph above, 

be brought under the regulatory framework of the EIA Notification, 2006; 

 Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby directs,  after having dispensed with the requirement of notice 

under clause (a) of sub-rule (3) of the rule 5 of the said rules in public interest, for implementation of the aforesaid 

judgments of the Hon’ble Supreme Court, that the project proponent in all such cases involving validity of the 

environmental clearance and expansion of mining projects vis-à-vis the base production, shall make application within 

six months from the date of issue of this notification in Form-1 as given in Appendix-II of the EIA Notification, 2006, for 

grant of environmental clearance under the provisions of the EIA Notification, 2006, and all such applications shall be 

considered by the concerned Expert Appraisal Committee or the State Level Expert Appraisal Committee, as the case 

may be, who shall decide on the due diligence necessary including preparation of Environmental Impact Assessment 

Report and public consultation and the application shall be appraised accordingly for grant of environmental clearance. 

 

[F.No. L-11011/69/2014-IA.II(M)] 

GYANESH BHARTI, Jt. Secy.  
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Rajesh Kumar NAYMA <rajesh.nayma@acclimited.com>

Acknowledgement Slip for TOR application 
4 messages

monitoring-ec@nic.in <monitoring-ec@nic.in> Thu, Oct 4, 2018 at 3:18 PM
To: rb.lal@nic.in, rajesh.nayma@acclimited.com
Cc: amit.vashishtha@nic.in, m.knight@gov.in, monitoring-ec@nic.in, rupesh.pal@nic.in, ramesh.anguluri@gov.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following should be mentioned in further correspondence

1. Proposal No. : IA/RJ/MIN/81291/2018
2. Category of the Proposal : Non-Coal Mining
3. Project/Activity applied for : 1(a) Mining of minerals 

4. Name of the proposal :

Lakheri Limestone Mine (Area: 1516.88 ha.)
with Limestone Production Capacity of 1.5
Million TPA and waste / topsoil 11.25 Lakhs
CuM per annum (Maximum) with existing
Wobbler & screening plant of 400 TPH At
Villages Gendoli Kala, Gendoli Khurdh, Pholai,
Gutha, Mahuwa, Dangaheri, Budel, Kankra,
Chamavali, Uttarana, Lakheri, Sakhoda,
Nayagaon & Papadi, Tehsil: Indergarh, District:
Bundi, Rajasthan. – reg revalidation of EC
under EIA Notification 2006 as per MoEF&CC
Notification SO1530(E) dated

5. Date of submission for TOR : 04 Oct 2018
6. Name of the Project proponent along with contact details

a) Name of the proponent : ACC LIMITED
b) Mobile No. : 7763513564
c) State : Rajasthan
d) District : Bundi
e) Pincode : 323603

Rajesh Kumar NAYMA <rajesh.nayma@acclimited.com> Thu, Oct 4, 2018 at 3:25 PM
To: Sunil DESHMUKH <sunil.deshmukh@acclimited.com>

 

Thanks and Warm Regards...? 

Rajesh  Kumar Nayma
Manager-Environment  
Lakheri Cement Works
ACC Limited
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No Date:2022-2023/Mines/10677

F(Mines)/Bundi(Bundi)/1(1)/2009-2010/4954-4958File No

19/12/2022

Registered

 5,605Unit  Id   :

M/s ACC Limited (Lakheri Cement Works) Lime Stone Mine

P.O. Lakheri,

E-Mail : manishkumar.upadhyay@adani.com

District :Bundi- 323 603.

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 and under Section 25/26 of Water (Prevention & Control of 

Pollution) Act, 1974 for your Major Mineral Mine at near Village-Lakheri, 

Tehsil-Bundi, District- Bundi (M.L.No-01/92 ).

Sub:

(i) Your applications dated  23/11/2022
(ii) Received on 23/11/2022

Ref:

In view of the details submitted vide your above referred applications/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 and under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 

is hereby granted for carrying mining activities. This consent is subject to the following 

stipulations:-

Sir,

That this consent is being granted in favour of M/s. ACC Limited (Lakheri Cement 

Works) Lime Stone Mine, a Mine of Major Mineral having M.L.No.- 01/92 in an area 

m e a s u r i n g  1 5 1 6 . 8 8 0 0  H e c t a r e s  a t / n e a r  V i l l a g e - L a k h e r i 

,Tehsil-Bundi,District-Bundi.

 1 

That this  consent is valid for a period from 19/12/2022  to 31/12/2023  2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TONNES / ANNUM 1500000.0000 LIME STONE1

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 

Digitally signed by Khem Chand
Gupta
Date: 2022.12.19 17:15:42 IST
Reason: SelfAttested
Location:

Signature Not Verified
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No Date:2022-2023/Mines/10677

F(Mines)/Bundi(Bundi)/1(1)/2009-2010/4954-4958File No

19/12/2022

Registered

 5,605Unit  Id   :

 5 That this consent to establish/consent to operate is only for carrying out mining of mineral/ore 

and not for any processing/benefication or crushing/grinding of ore/mineral for which a 

separate application for consent to establish and/or consent to operate should be submitted. 

The project proponent is required to obtain seprate consent to establish and consent to operate 

for carrying out mining of other minerals(s), if any or processing/beneficiation of such 

mineral(s) and for any addition/modification/alteration or change in process.

 6 That this Consent to Operate is for mining / processing / beneficiation of product as 

mentioned above in M.L.No.-01/92 and a separate Consent to Operate is required to be 

obtained for any other Mineral mining/ processing/ beneficiation  Plant/process if any 

and for any addition/ modification/ alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by MoEF dated 

26/12/2005 are strictly complied with.

 7 

That the lessee shall submit Environmental Clearance under the EIA 

Notification dated 14.09.2006 latest by 31.12.2023, failing which bank 

guarantee of 5,00,00,000/- (As BG No. – 560GT02223500006, 

Date-17.12.2022, valid up to 31.03.2024) shall be forfeited without any 

further notice.

 8 

That this consent is valid for production of Limestone @ 1500000 Tonnes 

per Annum. For any change in product and/or increase in capacity/lease 

area, the mine has to seek fresh Environmental Clearance, consent to 

establish & consent to operate

 9 

That the lessee shall submit monitoring report of Ambient Air Quality 

within the lease area, once in 3 months.

 10 

That plantation shall be developed so as to cover at least 33% of the total 

land use for mining and allied activities as given in Approved Mining Plan 

and shall be maintained at all the time to maintain ambient air quality 

around the mine.

 11 

That ground water shall not be abstracted without prior permission of the 

Central Ground Water Authority (CGWA).

 12 

That haul roads should be regularly graded and compacted. Regular water 

sprinkling should be carried out on haul roads to minimize dust 

generations.

 13 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 14 

That you shall not operate any stone crusher/mineral grinding/mineral 

processing plant within said lease without obtaining prior consent of the 

State Board.

 15 

Digitally signed by Khem Chand
Gupta
Date: 2022.12.19 17:15:42 IST
Reason: SelfAttested
Location:

Signature Not Verified



Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No Date:2022-2023/Mines/10677

F(Mines)/Bundi(Bundi)/1(1)/2009-2010/4954-4958File No

19/12/2022

Registered

 5,605Unit  Id   :

That this consent to operate shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department etc. 

with respect to Wild Life Sanctuary /National Parks/ Critical Tiger Habitats 

in compliance of various orders passed by any other law/act/rule/ 

regulation or order of MoEF&CC and/or any Court/Tribunal time to time.

 16 

That regular water sprinkling should be carried out in critical areas prone 

to air pollution and having high levels of SPM and RSPM such as on haul 

road, loading and unloading points and transfer points.

 17 

That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area.

 18 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body.

 19 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises.

 20 

That this consent to operate shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any.

 21 

That the lessee should dump the overburden in such a manner that it does 

not get washed away to nearby water tanks and lakes etc. during rainy 

season.

 22 

That the lease shall not intersect the ground water table without 

permission of CGWA.

 23 

This consent shall be subject to validity of mining lease. 24 

 25 That all other general conditions enclosed as Annexure shall be strictly complied with.

That this Consent is subject to the conditions as stated above and general conditions as 

stated in Annexure. Further, the mining unit will comply with the provisions of the Air 

(Prevention & Control of Pollution) Act, 1981 & Water (Prevention & Control of 

Pollution) Act, 1974 and any such conditions as may be specified from time to time by 

the State Board under the provisions of the aforesaid Acts.

 26 

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the 

time-being in force, rests with the industry/ unit/ project proponent.

 27 

Digitally signed by Khem Chand
Gupta
Date: 2022.12.19 17:15:42 IST
Reason: SelfAttested
Location:

Signature Not Verified



Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No Date:2022-2023/Mines/10677

F(Mines)/Bundi(Bundi)/1(1)/2009-2010/4954-4958File No

19/12/2022

Registered

 5,605Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules 

made thereunder.

 28 

That the grant of this consent to establish/operate is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other legal instrument in force. The sole and 

complete responsibility, to comply with the conditons laid down in all other laws for the 

time-being in force, rests with the industry/unit/project proponent.

 29 

This  bears approval of the competent authority.

Yours sincerely,

Encl: As Above

Group Incharge-Mines

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bundi-please 

carryout inspection and monitoring of the unit, within one month and send report

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bundi-To 

inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments.

3

Master File .4

(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana 

InstitutionalArea,Jaipur/DCF(WL),Bundi, To inform that this consent has been issued from the environmental 

angle only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole 

responsibility of the project proponent and the concerned departments

 1 

Group Incharge-Mines

Digitally signed by Khem Chand
Gupta
Date: 2022.12.19 17:15:42 IST
Reason: SelfAttested
Location:

Signature Not Verified
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E mail - me.kotn@rnjasthan.gov.in 
hHiS- H/ei/l/a/Hyot. i. (4/ 1972)/2023/|884 fzis-AS/oy/ 2023 

Devidas Khatri vs State of Rajasthan & Ors yufra arI f0E 13.03. 
2023 H 

H-ty gty zta feraru, GM a, tyr RI OA No. 19/2023 Devidas 
Khatri vs State of Rajasthan & Ors yRT 3T¢T fTq 13.03.2023 a4 À HÊg yrifra5 

G6HTh� AH/ CI/ fri/ g/HYA. . (4/1972)/ 2023//|888-89 fei:-aS/o/2023 

1. ZI.Ìq5,, HTG faqur ZIsr Rud, qr| 

25-yr 2o23 
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